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In the Central Administrative {Tribunal

Calcutta Bench
0A/550/1996

Present : Hon'ble Mr.S.Biswas, Member(A) '

Hon'ble Mr.M.L.Chouhan, Member(J)

Baneshwar Das & Ors
-Vs-.
S.E.Rly

For the applfcant

For the respondent : Mr. S. Choudhury, Counsel

" ORDER

Mr. Chakraborty, ithe learned'
| i

applicant says that in view of the latest

Hon‘ble Supreme Couﬁt he has advised his clie

: Mr.A.Chakraborty, Counsel

15-5-2002

AN
.

o

counsel for the
decisions of the

nts to approach the

proper forum for the redressal of iheir grie%ances. He says that

his clients now want to withdraw this appli

approach the proper forum.

2. 'Consequeht1y the iapb]ication

cation and want to

is dismissed as

withdrawn. The appiicants shall be ét']iberty to approach the

proper forum for redressal of Lheir grievanc

costs.

(M. L.Choultsnt” . _
Member(J) | i

es. No order as to

\

(S.Biswas)
Member(A)
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